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come-tax (Fourth Amendment) Rales, 1964, 
under section 296 ol the Income-tax Act, 
1961. [Placed in Library. See No. LT-
3464/64]. 

THE   LIFE   INSURANCE   CORPORATION 
(AMENDMENT) RULES, 1964 

SHRI RAMESHWAR SAHU: Sir, I also 
beg to lay on the Table a copy of the Ministry 
of Finance (Department of Economic Affairs) 
Notification G.S.R. No. 1568, dated the 23rd 
October, 1964, publishing the Life Insurance 
Corporation (Amendment) Pules, 1964, imder 
sub-section (3) of section 48 of the Life 
Insurance Corporation Act, 1956. [Placed in 
Library. See No. LT-3405/64]. 

THE CENTRAL SALES TAX (REGISTRATION 
AND   TURNOVER)    AMENDMENT   RULES, 

1964 
SHRI RAMESHWAR SAHU: Mr, I also 

beg to lay on the Table a copy of the Ministry 
of Finance (Department of Revenue and 
Company Law), Notification G.S.R. No. 
1584, date! the 26th October, 1964, 
publishing the Central Sales Tax (Registration 
and Turnover) Amendment Rules, 1964, 
under sub-section (2) of section 13 of the 
Sales Tax Act, 1956. [Placad in Library.   See 
No. LT-3465/64]. 

THE   BANARAS   HINDU   UNIVER-
SITY   (AMENDMENT)   BILL,   3 964— 

continued. 

 

[THE DEPUTY CHAIRMAN in the Chair.] 

"(12A) to regulate and enforce discipline 
among salaried officers, teachers and other 
employees of the University in accordance 
with the Ordinances;". 
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"The Vice-Chancellor shall hold office 
for a term of five years from the date on 
which he enters upon his office and shall at 
the expiry of such term be eligible for re-
appointment for a second term." 

"The Vice-Chancellor shall hole office 

for a term of five years from the date on 
which he enters upon his office and shall at 
the expiry of such term be eligible for re-
appointment . . ." 

 

"Practically all uur witnesses agree that a 
full-time, paid Vice-Chancellor needs a 
longer tenure of office than has been the 
custom hitherto. He will not be able to play 
his full part as we have tried to describe it 
until he has made himself known and 
trusted both in and outside the university. 
Many of our witnesses have suggested that 
he should be appointed for five years and 
should be eligible for re-election. We feel 
however that to reauire or to allow re-
election is unwise . . . 

"We have had deplorable evidence that 
from the day of his appointment a Vice-
Chancellor's every decision is liable to be 
swayed by his need to secure votes for his 
re-election, and that he may refuse to take 
quite neeessary action for fear of 
consequent unpopularity. Even   where   
this   is   not the case, 

 

SHRI    NAFTSUL    HASAN     (Uttar 
Pradesh):   That is what is intended.



 

tne suspicion that it may be the ease does 
almost equal harm. We believe that our 
proposals will go far towards eliminating 
the appointment of such weak Vice-
Chancellors, but still we think it unfair to 
subject them to this difficulty. The simplest 
way of avoiding re-election would be to 
make his tenure of office indefinite, as in 
U.S.A. or subject only to the same reliring 
age as professors, as in the unitary 
universities of Great Britain. Some of us 
believe that this is the ideal plan, but yield 
reluctantly to the opinion of our majority 
that this involves a more drastic change 
from present practice than it would be wise 
to commend. We therefore unanimously 
recommend thai all Vice-Chancell'ors 
should be appointed for six years and 
should n >t be eligible for re-election." 

THE   DEPUTY   CHAIRMAN:     How 
much more time would you need? 

SHRI   V.   M.   CHORDIA:     Ten    or 
fifteen minutes. 

"If the Vice-Chancellor is of the opinion 
that, for the maintenance of discipline in 
the University, any student of the 
University should be expelled therefrom, 
he may, by order in writing, direct the 
expulsion  of  the  student  therefrom:". 

  

 

1127Banaras Hindu  Vniver-     [ 15 NOV. 1964 ]      (Amendment) Bill, 1964   1128 

 



1129 Banaras Hindu  Univer-   [ RAJYA SABHA ]   {Amendment) Bill, 196 4  1130     
 

"If, in the opinion of the Vice-
Chancellor, any emergency has arisen 
which requires immediate action to be 
taken, the Vice-Chancellor shall take 
such action as he deems necessary and' 
shall report the same for approval at 
the next meeting to the authority 
which, in the ordinary course, would 
have dealt with the matter:" 

"Provided that, if the action taken by 

the Vice-Chancellor is not approved by 
the authority concerned, he may refer 
the matter to the Visitor, whose 
decision thereon shall be final:". 

 
"He has been convicted by a court of 

an offence involving moral turpitude 
and sentenced in respect thereof to 
imprisonment for not less- 
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DR. NIHAR RANJAN RAY (West 
Bengal): Is not Aligarh University a 
unitary one?    How can it be done? 

THE DEPUTY CHAIRMAN: It is a 
correction that    Dr.    Ray has made. 
Will you please repeat it for his in 
formation? 

DR. NIHAR RANJAN RAY: I think 
Aligarh University is a unitary, resi-
dential university. So it cannot affiliate a  
college. 

SHRI P. N. SAPRU (Uttar Pradesh): 
So is Banaras University. 

DR. NIHAR RANJAN RAY: So is 
Banaras University. 

THE DEPUTY CHAIRMAN: How 
long will you carry on? You have 
already taken 25 minutes. 
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SHRI SANKAR PRATAP SINGH DEV 

(Orissa): Madam Deputy Chairman, I am 
happy to be able to have ime given to me for 
discussing this Banaras Hindu University 
(Amendment) Bill. This University, as we all 
know, was founded by one of India's greatest 
patriots, Pandit Madan Mohan Malaviyaji of 
happy memory. He had lofty ideals and he 
conceived a residential university where it will 
be run after the ancient gurukuls and rishikuls, 
where discipline would be inculcate^ in the 
better part of the day during the training of the 
students in an academic and saintly 
atmosphere, as distinct from the present day 
universities where indiscipline runs high. 
During his time as Vice-Chancellor, due to his 
stature and personality, he coped with the 
small troubles that cropped up. After him 
came in our beloved President, Dr. 
Radhakrishnan, during whose stewardship the 
University progressed both in its 
administration and in its life. But he had to 
give way due to group politics which started 
asserting. He was followed by Dr. Amarnath 
Jha who ha<} also been Vice-Chancellor of 
Allahabad University. He kept on for some 
time, but he was also a victim of this 
groupism. 

AN HON. MEMBER:   Of what? 

SHRI    SANKAR   PRATAP    SlNGH 
DEV:  Of groupism. 

THE    DEPUTY    CHAIRMAN:      Of 
groupism, he says. 

SHRI SANKAR PRATAP SINGH 
DEV: Next came Shri Govind 
Malaviya, and at this time, in 1951, 
the Act came in and a panel was put 
up and Acharya Narendra Dev was 
selected. He did very well during his 
time, but due to his ill-health, he left 
and Shri C. P. Ramaswamy Ayyar 
came up. But he did not succeed in 
being long there though he did very 
much for the University, both with 
the Government and with the Univer 
sity, Grants Commission where he was 
a member. So, history shows that 
this University has      always 
been attacked by student strikes, groupism 
and politics. The real menace lies in the 
teacher-politicians and the formation of 
groups which dominated in all the affairs of 
the University. Since teachers are becoming 
politicians, may I suggest that those teachers 
who take part in politics may be transferred 
before they do the mischief, and thus politics 
may be nipped in the bud? 

Student indiscipline has attracted the active 
attention of every thoughtful person in India. 

As is seen, it is only a group of students and 
their sympathising teachers who have 
determined the appointment of Vice-
Chancellors—and their retirement—of the 
Banaras Hindu University, which has been 
pointed out by the Mudaliar Committee. 
Therefore, student indiscipline which takes 
root from pre-inde-pendence days, although it 
was a necessity then, has ramified itself to the 
point of great danger during the past. so many 
years. There are some glaring cases where 
even the administration has encouraged 
student indiscipline as in the case of my own 
State, Orissa. The other day. immediately after 
the students got into the Orissa Assembly 
Chamber and had held a mock session; the 
Chief Minister of Orissa made a public 
statement that he was a student leader himself. 
After such an indecent incident, if the Chief 
Minister of a State were to de clare himself as 
the leader of the students, it can be easily 
imagined as to 
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amount of encouragement this would provide 
to the students. Again, I give another instance. 
We do not know when the war was started 
against the students in Orissa but on the 5th of 
November, a great midnight treaty was signed 
at Bhubaneswar between the Chief Minister of 
Orissa and the students, but the corrupt 
conduct of the Orissa Ministers   .   .   . 

THE MINISTER OF EDUCATION (SHRI M. 
C. CHAGLA): Madam, I rise on a point of 
order, I am sure what the hon. Member is 
saying is extremely interesting, but really we 
are dealing with the Banaras Hindu Uni-
versity,  not with the Orissa     affairs. 

THE DEPUTY CHAIRMAN: It has to be 
relevant to the subject before us. 

SHRI LOKANATH MISRA (Orissa): 
Madam, since the Leader of the House has 
raised a point of order, I am also entitled to 
participate in that. It is not a question of 
student unrest alone. We are going to deal 
with it on a national basis and the student un-
rest in Orissa, as the Prime Minister gave out 
in a press statement in Delhi, was so great   .   
.   . 

THE DEPUTY CHAIRMAN: That is all 
right but it is not strictly relevant, and I think 
Mr. Chagla has made the point. 

SHRI M. C. CHAGLA: These remarks may 
have been relevant in respect of the other 
discussion on the University Grants 
Commission but   .   .   . 

SHRI M. RUTHNASWAMY (Madras): He 
is dealing with student indiscipline and this 
may affect the Banaras Hindu University also. 
That is the point he is making. 

SHRI SANKAR PRATAP SINGH DEV: I 
only wanted to say that the Treaty  of 
Bhubaneswar did not suc- 

ceed because the students did not believe the 
Ministers and it was only when the Central 
Home Minister, Shri Gulzarilal Nanda, went 
there and assured the students that the assu-
rances held out on the 5th night would be 
implemented that the strike was called off. I 
do not want the students to get entangled in 
the administration. As a matter of fact, what I 
was going to suggest was this: The Principal 
of the Ravenshaw College had got a 
Guardians' Committee formed and this 
Guardians' Committee did very well during 
the strike by the students. I would like the 
Joint Committee to find a place for such 
Guardians' Committees in this Bill so that the 
voice of the students will be represented in 
the management of the Banaras Hindu 
University. That is why I referred to this 
point. Of course, the Orissa trouble is there 
and I have nothing to say because that is 
being enquired into. 

Parliament was told that a Committee had 
been appointed under the chairmanship of Dr. 
Kothari to prepare a Model University Bill. 
The Minister for Education should tell us 
what the recommendations of that Committee 
were and whether the Bill before us now is 
based on the model presented  by  Dr.  
Kothari. 

India takes great pride in calling herself a 
secular State. Therefore, it is in the fitness of 
things that the name which smacks of 
communalism and distinctly carries the 
communal character should immediately be 
changed, particularly in the educational field 
which is a great medium for achieving 
national integration. Therefore, I would 
suggest that the Education Minister should 
bring in an official amendment to drop fhe 
word "Hindu" from the name of the Bill. The 
Bill is before the House for discussion and 
this could be done today. Once this gesture is 
shown, it can be taken—I mean the second 
step to delete the word "Muslim" from the 
name of the Aligarh Muslim University in a 
subsequent amendment. 
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Lastly, I would like to go throigh the 
conclusion of the Mudaliar Committee. I 
would just like to read a paragraph which I 
want to be taken into consideration carefully 
by the Joint  Committee: 

"We have suggested that i Screening 
Committee should review the appointments 
made to the teaching staff and the work of 
the members of the teaching sta T and, 
where neeessary, suggest steps to be taken 
in the light of their findings. The indisciplire 
so frequently exhibited in thi s University is 
due to several factors which we have stated 
but it appears to us that the basic factor is 
the attitude of the teachers, some of whom 
play the role >f teacher-politicians and are 
rnt disincline^ to exploit the grievances of 
the students. We have also stated that in 
regard to any 'of the University Unions and 
their activities, a sound convention should 
be established and there should be a 
limitation on the number of years within 
which students should aspire for these 
honorary places, as indeed there is in the 
field of sports. We fully realise that students 
have some handicaps a id they should as 
soon as possible be remedied. We have 
given in detail some of the necessary 
amenities that the students should be given. 
We are of the opinion that the University 
should be a completely residential 
University and that, excepting for one 
college, the Kamachcha College, it should 
have no affiliations with other colleges; nor 
should it be in a position to hold 
examinations for I ri-vate candidates and 
confer d agrees and diplomas in such liberal 
measure as is being done at present. The 
whole object of a residential University is 
thus frustrated. We have made specific 
recommendations in regard to selection 
committees, appointrrent of examiners, 
constitution of bjards, etc., etc." 
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THE DEPUTY CHAIRMAN: Mr. Ghani, 
how much more time will you take? 

THE DEPUTY CHAIRMAN: I am asking 
you because it is one o'clock now. If you can 
finish soon, we will wait. 

Otherwise the House stands adjourned   till  
2.30  P.M. 

The   House  then   adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half 
past two of the clock, THE DEPUTY CHAIRMAN 
in the Chair. 
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THE DEPUTY CHAIRMAN: Mr. Ghani, 
how much more time wiH you take? 

 
THE DEPUTY CHAIRMAN; I am asking 

you because it is one o'clock now.    If you 
can finish soon,  We wiH 
wait. 

Otherwise, the House stands adjourned till 
2.30 P.M. 

The House    then adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half 
past two of the clock, THE DEPUTY CHAIRMAN 
in the Chair. 
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SHRI M. C. CHAGLA: Madam Deputy 
Chairman, may i express my gratitude to 
the Members of the House who have 
participated in this debate and for making 
some very valuable suggestions, which, I 
am sure, will be duly considered in the 
Select Committee? 

Now, my friend, Mr. Ghani, the last 
speaker in the debate, said that we should 
have a comprehensive Bill which would 
apply to all the Universities. I am sure he 
knows the constitutional position. 
'Universities' are a State subject and we 
have no right to legislate on State 
Universities. Our right is confined to 
legislate on Central Universities and as 
Banaras is a Central University, we can 
pass legislation with regard to that 
University. When 'Universities' become a 
Concurrent subject, which t hope some 
day it will be, then certainly it will be our 
duty to have a comprehensive Legislation 
affecting all the Universities. 

Nowr a great deal was said about a 
Committee appointed by the University 
Grants Commission, which has been 
known as the Model University Bill 
Committee, and I think one or two of my 
hon. friends asked me: Why was this Bill 
introduced before that Committee had 
made its report and why did we not have 
the Bill framed in accordance with the 
views taken by that Committee? Now, I 
waited for a long time before introducing 
this Bill. I wanted the report of the 
Committee, but the Committee dragged    
on its   proceedings    and    even 
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to-day their report is not before us. But I 
assure the House that I was in constant touch 
with Dr. Kothari) who is the Chairman of the 
University Grants Commission. I know his 
thinking with regard to model Bills. The Bill 
was drafted after we knew on what lines 
Members of the Committee were thinking. 
Therefore, when you get the report of the 
Model University Bill Committee, you will 
find that t lis Bill does not materially differ 
from the recommendations of that Committee. 

Now, coming to some of the more specific 
criticisms and comments, may I first turn to 
my friend, Thakur Niranjan Singh? He has 
raised the question as to why the Vice-Chanc 
el-lor's term of office should be live years 
when the Chancellor's term of office is three 
years. The answer is very simple. The 
Chancellor's office is a formal office. He 
discharges hardly any functions. I think the 
function he discharges is to preside over the 
Court; whereas the Vice-Chan< el-lor is the 
heart and soul of the university and unless he 
has a fairly long period of office he cannot 
achieve anything. He cannot mould the 
policies of the university, make important 
changes, lay down programmes or policies. 
Therefore, five years in my opinion is the 
minimum period for which the Vice-
Chancellor should be appointed. 

My friend, Mr. Chordia, made two 
comments about the appointment of the  
Vice-Chancellor which, unless I 
misunderstood him, seem to me raher 
inconsistent. He is a very able and careful 
speaker; perhaps the mistake is mine. He first 
mentioned why the term of office of the Vice-
Chancellor is fixed at two terms, why he 
could not be appointed for a third tern if he 
was found to be fit. 

SHRI V. M. CHORDIA: That was my 
question. What was your object behind 
keeping this provision in the Bill? 

SHRI M. C. CHAGLA: The object is this. If 
a Vice-Chancellor gets two terms, he remains 
Vice-Chancellor for ten years which we 
thought was long enough for any one. After 
ten years a man is liable to get stale, and you 
want  a  man with  a fresh  outlook. 

SHRI M. C. CHAGLA: I assure my hon. 
friend that that will not happen in my case. 
That was the reason why we thought we 
should not extend it to the third term. 

Then a point was made by my friend, Mr. 
Chordia, quoting from the Radhakrishnan 
Report, that the Vice-Chancellor should be 
appointed for one term and there should be no 
question of his reappointment because, if there 
is a possibility of his being re-elected or re-
appointed, he works with an eye to his 
constituency or to his voters or to the chance 
of his being re-elected. The system that we 
have provided in this Bill will prevent any 
canvassing on the part of the Vice-Chancellor. 
Of course, as you know, the scheme is that the 
Executive Council appoints a Committee of 
two and one is appointed by the Visitor, and 
this Committee appoints a panel of three and 
from that panel the President selects the Vice-
Chancellor. The President is not bound by this 
panel. He may reject all the-three and ask for 
fresh nominations. I do feel that the Vice-
Chancellor of a university either makes the 
university or mars the university, and therefore 
nothing is more important than the 
appointment of a proper and suitable Vice-
Chancellor. I also agree that in the 61 
universities we have in this country, with all 
respect, every Vice-Chancellor      who      has      
been 

t[ ] Hindi transliteration. 
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appointed is not a suitable Vice-Chancellor, 
and I have been seriously thinking whether 
we cannot persuade the States to pass 
legislation by which Vice-Chancellors of all 
State universities will be appointed by the 
Centre. Then we will have some uniformity. 
We will have appointments made which will 
not be subject to party pressures or political 
pressures, and when this report of the Model 
Bill Committee comes before me, I will 
circulate it to all the States no that they can 
draft legislation on the lines of this report. 

Then a point was made by my friend, Mr. 
Niranjan Singh, as to why the Court, which is 
described as the supreme authority, should not 
have powers over day-to-day administration. 
If you remember, Madam, the vvhoie trouble, 
which arose in the Banaras University which 
necessitated an Enquiry Committee and the 
passing of an Ordinance, was that the Court 
interfered too much. A large body like that 
subject to all types of pressures and elected 
from various sources is not a body which is 
intended to deal with the day-to-day admin-
istration, and it is because of this that we have 
left the day-to-day administration to the 
Executive Council. But the Court has 
supervision over it, but only to the extent of 
supervision. If the Court were to interfere 
with administration, there will be chaos in the 
University. 

Then the other point made by my friend 
was, why it is proposed that the Treasurer 
should not be appointed from amongst the 
employees of the university as the Registrar 
can be. The intention is that the Treasurer 
should be a person who should have 
knowledge of finance and he should be a 
senior officer from the Indian Audit and 
Accounts Service. Again il was with regard to 
the post of Treasurer that we had a great deal 
of trouble in the Banaras University on the 
last occasion. So we want a man from  outside 
who has nothing to  do 

univer- 

sity and is not recruited from the office of the 
university. He shouJd be somebody from the 
Finance Department or the Audit Department 
so that he should be able to look after the 
finances of the  university. 

Turning to my friend, Mr. Mani, he made a 
point—I am afarid, not with much 
justification—that we have made a deliberate 
provision for the continuance of a Vice-
Chancellor or a Treasurer for a period of one 
year if his successor has not been appointed. I 
assure my hon. friend—he knows me well 
enough to accept my assurance—that there 
was no personal consideration in making this 
suggestion.. It was an ordinary provision that 
there should be no interregnum between the 
appointment of one Vice-Chancellor and the 
other. But I assure my hon. friend that we will 
think far ahead and before the term of a 
particular Vice-Chancellor comes to an end, 
we shall have the next incumbent in mind and 
he will be appointed immediately. But it is 
purely for administrative reasons that this 
provision has been made. 

I am afraid that Mr. Mani also suggested 
that we should be more careful about 
conferment of the honorary degrees of 
Doctorate. I entirely agree. My own university, 
the Bombay University, in its hundred years of 
history has hardly conferred three or four 
Doctorates and that too to most eminent people 
in India. I want other universities to follow that 
example. But after all we cannot interfere with 
the autonomy of the university. It is for the 
university to decide where eminence lies and 
find it. But I will certainly consider the formula 
suggested by Mr. Mani that we should restrict 
this honour to persons who have worked for 
the public good. That is a very wide 
expression, a very good expression, and I will 
certainly see how the Select Committee reacts 
to that, instead of laying down different ■ 
categories. But may I point out that Mr. Mani 
had sotnp caustic remarks to make about  
conferring degrees  on 
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statesmen? The Bill does not say that degrees 
should be conferred upcn politicians. It says 
that it should be conferred upon statesmen, 
and Mi. Mani has sufficient experience to 
know the difference between a poiitician and 
a statesman. 

Then Mr. Mani has made a very good 
suggestion about clause f ( a ) ( 2 )  that it 
should be amended as to read "to promote 
Oriental studies in theology, religion and 
culture" in place of "to promote Oriental 
studies including Vedic, Hindu, Buddhist and 
Jain studies, to give instruction in Hindu 
theology and religion and in mcral and 

spiritual values and' to impart 3 P.M.   
physical  training". Personally, 

I am all for it. I think every 
university, if it wants to have a Department of 
Religion, it shoul-I study comparative religion, 
it should study Indian culture and our different 
religions constitute Indian culture. If the House 
is favour-'able to this amendment, I v/ill cer-
tainly personally support it and I shall also see 
to it that a similar amendment is made in the 
Aligarh Muslim University Act which has also 
got similar language. 

Some hon. Member suggested—I think it 
was my hon. friend from Orissa—that this 
was the time 1o delete from the title of this 
Bill the expression 'Hindu'. Agajin, if this is 
the feeling of the majority of the House. I 
shall welcome it and I will also give an 
assurance to this House that I will 
immediately introduce an amending Bill to 
the Aligarh Muslim University Act to remove 
the word 'Muslim' from the Aligarh 
University. 

SHRI AKBAR ALI KHAN Andhra 
Pradesh): But as I said to the Education 
Minister, a more substantial thing will be that 
both these universities should have at least 
one-third of Ihe students and staff from tlie 
other community and I hope that in this Act 
and the Aligarh University Act the Education 
Minister will do  il. 

SHRI M. C. CHAGLA: I agree. That ig why I  
said  it  in  my  opening re-   I 

marks that what matters is not the 
nomenclature, what matters is the spirit in 
which an institution is worked. You may call 
a university 'Hindu University' and yet you 
may work it in a national, not communal, 
spirit. You may call the Aligarh University, 
the 'Aligarh Muslim University' and you may 
yet work it in a national, not communal, spirit. 
But if the very name emphasises 
communalism, as I said, if the general 
sentiment of the House is that this is the time 
to change the name of this University, I shall 
support any such amendment and as I said, I 
will certainly introduce an amendment to the 
Aligarh Muslim University Act to the same 
effect. 

"With regard to the suggestion of my hon. 
friend, Mr. Akbar Ali Khan, I agree that it 
would be a very happy thing if in the Banaras 
University you had a certain percentage of 
students of the other communities; equally so, 
in the Aligarh University. 

Then, Mr. Ghani wanted to know why it is 
proposed to give to the Vice-Chancellor 
sweeping disciplinary powers like expulsion 
of students when such a provision does not 
exist in the Acts of the other Central uni-
versities. Well, we know what happened in 
the Banaras University and if discipline is to 
be enforced, power must be given to the 
Vice-Chancellor. 

I think Mr. Ghani talked of dictatorship but 
if you look at the provision of the Bill, it 
provides that: 

"no student shall be expelled unless a 
charge-sheet is framed against him and he 
has been given opportunity to show cause 
against the accusation made against him." 

Therefore it is not dictatorship, but it is the 
working of the rule of law. If we Want to 
enforce discipline, we must give power to 
someone to enforce it and after all," if we 
cannot trust our Vice-Chancellors, well, then 
there is the end of higher education. 
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Appoint good Vice-Chancellors, appoint 
proper Vice-Chancellors and then invest them 
with all the authority  necessary  to  enforce  
discipline. 

SHRI M. C. CHAGLA; Well, I will 
certainly consider whether there should be a 
right of appeal against the decision of the 
Vice-Chancellor. I will consider it in the 
Select Committee. 

Then I come to my friend, Mr. Bhupesh 
Gupta. He is not here. I think it was more a 
very interesting discourse on general 
education than on the Banaras Hindu 
University Bill as such. 

Then we have our friend, Shri Chandra 
Shekhar. He referred to the point which I have 
already referred to, as to why the Bill was 
brought up before the promised model Act for 
the universities was ready. Then he asked why 
representation is not given to {he teachers. 
This is not right. There are 27 representatives 
of teachers on the Court of the University in 
the Bill. And on Ihe Executive Council there 
are three Deans of Colleges in addition to the 
Dean of Students and the Principal, Women's 
College. So the teachers have been 
sufficiently represented. 

t[ ]  Hindi transliteration. 

| During the debate this morning, I think my 
friend, Mr. Chordia, made the point as to why 
the University should be asked to approach 
the Government for any amount that it might 
have to borrow. Now, we have had a very bad 
experience in the past. The University spent 
recklesessly, borrowed monies as it liked and 
we felt that we should have some control over 
it. Now, do not forget that we pay every anna 
not only of the developmental expenses but 
also the maintenance expenses on the Central 
universities. So, normally there is no reason 
why the University should borrow money at 
all. If the expenditure is legitimate, we will 
pay for it. They should come to us and say, 
we want money for this. But to give them 
authority to borrow money without the 
sanction of the Government would  lead  to  
financial    bankruptcy. 

Then he made the point: why should the 
Vice-Chancellor not be-appointed by the 
University authorities instead of by the 
Visitor. Now, we do not want the appointment 
of the Vice-Chancellor to become the happy 
hunting ground for politics and canvassing. In 
a large Court, if the Court is to appoint, well, 
there will be canvassing. If the Executive 
Council is to appoint—which is a smaller 
body—there will be canvassing. Here we have 
reduced it to a system which has worked very 
well in other Central universities. That is the 
scheme in the Delhi University, that is the 
scheme in the Aligarh University and I think 
on the whole this is the only system we can 
think of which will, as far as possible, elimi-
nate canvassing. 

Then, Mr. Chordia made a point which, I am 
afraid, he did without realising the implication 
of the amendment. And the point was: why 
should the amount of Rs. 50 lakhs be reduced to 
Rs. 45 lakhs? His view seems to be that this 
refers to recurring expenditure. It does not. This 
is an endowment which was made by grants 
from the Bikaner Durbar and I   the  Kashmir  
Durbar.      And   already 
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there is a deficit of Rs. 4-15 lakhs in this 
Endowment Fund. The Univer-sity has used it 
and therefore to bring it nearer to reality we 
are reducing this Endowment Fund to Rs. 45 
lakhs instead of Rs. 50 lakhs. If my hon. 
i'riend will look at the original s action in the 
Act which is section 14, it says: 

"The University shall inves', and keep 
invested in securities in which trust funds 
may be invested, in accordance with the 
provide ns of the law relating to trusts in 
India, a sum of fifty lakhs of rupees as a 
permanent endowment to me;t the 
recurring charges of the University other 
than the charges in respect of scholarships,  
prizes  and  rewards:" 

That means that they can only use the interest 
and the endowment has to be kept. Now, what 
has happened is that the University has 
already utilised Rs. 4-15 lakhs out o: this 
Endowment Fund. They should not have done 
so. 

SHRI V. M. CHORDIA: Ther regularise it.   
We want it should be done. 

SHRI M. C. CHAGLA: YOU want us to 
make a present of Rs. 4-15 lakhs? My hon. 
friend will realise thst after all, we are liable 
for recurring and non-recurring expenses. 
Even if the interest realised is not sufficient, 
the Government undertakes full liability with 
regard to the Banaras University. 

Then my friend, Mr. Chordii made a point 
as to why conviction for moral turpitude is not 
a permanent disqualification. I think there is 
force in this point; there is force in what lie 
says. A man who is an educator, a rran who is 
to be moulding the destinies of young men 
and women, if he is guilty of moral turpitude, 
he should not be placed in that highly 
responsible position. But we consulted the 
Ministry of Law on this point ami it was 
pointed out to us that even under the 
Representation of the People Act. 1951, 
conviction for any offence v a tlis-
qualiftcation only for a period of five 

years from the expiry of the sentence and not 
for all times. So we felt that if a Member of 
Parliament can come back to Parliament after 
having been convicted . . . 

SHRI V. M. CHORDIA: We cannot keep 
them at par. 

SHRI  AKBAR  ALI  KHAN: But 
not  the University people. 

SHRI M. C. CHAGLA: I do not like to put 
professors of Universities at par. I certainly 
put Members of Parliament on a higher 
pedestal. I have much respect for them. 

 
SHRI M. C. CHAGLA: We will certainly 

consider this in the Select Committee. 

Then Mr. Chordia has mentioned about the 
powers of the Visitor. And one oi the points 
he has made is about the disallowance of 
ordinances. Now if you look at the scheme of 
the Bill, an ordinance is passed by the 
Executive Council. Then it comes to the Court 
and the Court has a right to disallow it, I 
think, by a two-thirds majority. If the Court 
allows it, it comes to the Visitor and the 
Visitor has been given the power to disallow 
it within a certain time. Now it is very 
necessary to have all these checks. You know 
the Visitor is guided by the Central Ministry, 
and it is not likely that the Visitor would 
disallow an ordinance which has been passed 
by the Executive Counci1, and approved by 
the Court unless there is very strong reason to 
do so. I want to assure my friend, I am a great 
believer in autonomy of Universities. I think 
scholarship can only flourish in academic 
freedom and I will be extremely loath to 
interfere with the 
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working of Universities. But looking at the 
things going on, some control has got to be 
kept. These powers are reserve powers. They 
will rarely be used but we must have the 
power in case somebody runs amuck and 
passes an ordinance which might bring about 
an impossible situation. 

Now sub-clause (7) of clause 7E on page 7 
points out: 

"If, in the opinion of the Vice-
Chancellor, any emergency has arisen 
which requires immediate action to be 
taken, the Vice-Chancellor shall take such 
action as he deems necessary and- shall 
report the same for approval at tha next 
meeting to the authority which, in the 
ordinary- course, would have dealt with the 
matter; 

Provided that, if the action taken by the 
Vice-Chancellor is not approved by the 
authority concerned, he may refer the 
matter to the 
Visitor, whose decision thereon shall be 
final:" 

And I think a justifiable criticism was made 
that what happens to the action already taken 
by the Vice-Chancellor. I think we might have 
to provide that actions taken should be 
validated although there may not be approval, 
or some such provision will have to be made. 
The Select Committee will consider  that  
suggestion. 

■■. Madam, Mr. Chordia said that 
more power should be given to the Court, 
Now we carefully considered this. If he looks 
at the Mudaliar Committee Report, he will 
find that most of the trouble was due to what 
the Court did. Therefore, except making it a 
supervisory body, a supreme body, a body 
that lays down the policy, it would be a great 
mistake in my opinion to give it any more 
powers than what we have given.' 

SHRI NIRANJAN  SINGH    (Madhya 
Pradesh):   May I know, Madam why 

trouble was given by the Court to the 
Executive Council or the Vice-Chancellor? 
After all, they are a superior body and, 
therefore, their order has got t0 be obeyed by 
the Executive Council rather than the Court 
obeying the order. Hence the trouble. 

SHRI M. C. CHAGLA: Trouble was given 
because Court was a large body; it was an 
elected body. There axe factions and groups. 
These got into the Court also. There were 
parties. There. were differences of opinion and 
the working became impossible. So the 
Mudaliar Committee said, "Well, down the 
body". As a matter of fact, the Mudaliar 
Committee went much farther than we have 
done. Therefore, we have restricted the power 
as much as possible. We felt that to leave the 
power only to the Vice-Chancellor and the 
Executive Council would not be democratic. 
And, therefore, there should be a higher body 
which should supervise, who should lay down 
the policy. 

SHRI NIRANJAN SINGH: You are giving 
the power of supervision to the Court. 

SHRI M. .C. CHAGLA: I am not. If you 
look at the Bill, we have given them the 
power. We say it is a supreme body. 

SHRr  NIRANJAN   SINGH:   That   is the  
thing.     You  have   curtailed power of the 
Court. 

SHRT M. C. CHAGLA: Supervising in the 
sense that it can call to order, as it were, the 
Executive Council if it goes wrong. It can 
criticise the Executive Council. It can tell 
them that this is wrong. It can tell them that 
you must follow this policy. But it will not 
meet every week or every fortnight. It will 
meet once or t\ in a year. It will have general 
discussion, as you have, for instance, in the 
Bombay University which I know very well. 
You have got there a Senate, a large body, 
which is like a 
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Court. They used to meet twice or thrice a 
year. The syndicate used to meet almost every 
week. That is exactly what we are doing her«. 

SHRI AKBAR ALI KHAN: The first is 
deliberative while the other is administrative. 

SHRI M. C. CHAGLA: Then M -. Chordia 
referred to the provisio 1 in the Bill about 
restricting the Banaras Hindu University from 
affiliating any colleges other than those 
already affiliated to it. He wanted to know the 
objection for doing so. According to him, if 
new colleges spring up within the area why 
should the Ban?-ras Hindu University be 
restricted from affiliating those colleges? The 
answer is this. The Banaras University was 
intended to be a unitary, residential, teaching 
university; it s not an affiliating university. 

SHRI V. M. CHORDIA: But in spi'e cf that 
they have affiliated some co -leges. 

SHRI M. C. CHAGLA: The reason for 
affiliating those colleges is historical. When 
Malaviyaji formed this University, some 
colleges were there. He wanted the colleges to 
r s-main in the Banaras University. And as my 
hon. friend Mr. Chordia, knows there is even a 
school which forms part of the University. 
These are the historical reasons. But 
Malaviyaji idea in founding this University 
wis essentially that of a residential, unitary, 
teaching university. And We wa it to keep that 
complexion. Once you give the University the 
right to an-liate colleges, it will become like 
any other University, like the Calcutta 
University with hundreds of colleges affiliated 
to it. The whole charai of the University will 
change. And I think the greatness of the 
Banaras University and the Aligarh 
University, to my mind, is that both are 
residential, unitary, teaching universities. 
Now, no hardship arises by not giving the 
University the  right to     affiliate 

colleges. If it wants to start a new faculty, it 
can start a University department. If it wants 
to have more students, it can expand the 
University department. Why have a college? 
The idea is that the control of teaching should 
be only with the University. I wish all our 
universities were unitary teaching universities 
but history has developed in a different way. 
We started with affiliated colleges, not 
teaching universities. Bombay was the same, 
Madras was the same »nd Calcutta was the 
same. They just affiliated colleges and the col-
leges did the teaching. It is only recently that 
the Bombay University has got a Teaching 
Department. But Banaras and Aligarh which 
started later had different ideas arid we must 
remain true to those principles. I think they 
are sound principles. 

Then my friend, Mr. Sankar Pratap— I 
believe that is my friend from Orissa —
suggested—it is a very good suggestion—that 
we should have guardian committees to advise 
the university authorities. You might call 
them guardian committees or parent asso-
ciations but these must be formed on a 
voluntary basis. You cannot have a statutory 
provision for it. I wish in this country there 
were more "organisations like this who would 
losk after institutions, go and advise the 
authorities what is wrong with them. It will 
have a very good, salutory control over the 
educational authorities. I am sure my friend 
from Orissa will try to build up such 
organisations.   It will do a lot of good. 

I think, to the best of my recollection I have 
dealt with almost all the points raised in the 
debate and I express once more my gratitude 
to the Members who have participated in it 
and I assure them that all the points will be 
taken into consideration when ihe Bill come.s 
before the Select Committee. 

Thank you. ' 

SHRI N. M. ANWAR (Madras): On a point 
of clarification. Madam, I have 
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got the highest respect for the hon. Minister, 
Mr. Chagla's accumulated treasures of mature 
experience and wisdom too but I was 
surprised, indeed flabbergasted, when he said 
that in our country he will come forward with 
a proposal to drop the denominational 
character of the Hindu University  and  the  
Muslim     University. 

THE DEPUTY CHAIRMAN: What is the 
clarification you need about it? 

SHRI N. M. ANWAR: I am coming to it. 

THE DEPUTY CHAIRMAN: He has left it 
to the opinion of the House. 

SHRI N. M. ANWAR: He made a very 
dangerous observation fraught with 
potentialities for mistrust and mischief when 
he said that nomenclature or denominational 
name of a particular community rather makes 
the institution communal. I must say that there 
are thousands of institutions in our country 
run by different denominations—the Hindu 
schools and colleges as well as university, the 
Muslim schools and colleges as well as 
university, the Christian schools and colleges, 
the Khalsa schools and colleges, etc 

THE DEPUTY CHAIRMAN: I do not know 
what you want to say. Come to the point. 

SHRI N. M. ANWAR: I am coming to the 
point. I am saying that once you try to give the 
impression that because of their 
denominational character they are communal, 
I am afraid there is no end to the mischief. In-
deed, the Minister was introduced in the 
United Nations as Mr. Mahomedali Currim 
Chagla, as the finest proof of our secular 
State. 

THE DEPUTY CHAIRMAN: I think you 
have not really any point for clarification. 

SHRI N. M. ANWAR: I have a very serious 
point. 

THE DEPUTY CHAIRMAN: I cannot give 
you more time. Your point is made clear. Mr. 
Chagla has only thrown a suggestion. It is for 
the House to accept. It is going to the Select 
Committee and, I think, it will be cleared 
there. 

SHRI M, C. CHAGLA: I do not want the 
House to have any misunderstanding. I think 
my hon. friend misunderstood me. He has put 
in my mouth something contrary to what 1! 
said. I said explicitly that what matters is, 
what goes on inside an institution and not the 
name.   I said that. 

SHRI N. M. ANWAR: I am glad. I am now 
satisfied with this clarification. 

SHRI M. C. CHAGLA: I said it. Perhaps the 
hon. Member was not here. I said if the House 
wants it, if the majority of the House wants 
the name to be changed, I am for it, but what I 
want is that the instituiton itself should be 
national—name does not matter. 

THE DEPUTY CHAIRMAN:  I think you are 
satisfied now. The question is: 

"That the Bill further to amend the 
Banaras Hindu University Act, 1915, be 
referred to a Joint Committee of the Houses 
consisting of 45 Members; 15 Members 
from this House, namely: 

1. Shri Jairamdas Daulatram. 
2. Shri P. K. Kumaran 
3., Prof. Mukut Behari Lal 
4. Shri Tarkeshwar Pande 
5. Dr. B. N. Prasad 
6. Dr. Nihar Ranjan Ray 
7. Shri N. Narotham Reddy 
8. Shri M. Ruthnaswamy 
9. Shri P. N. Sapru 

 

10. Shrimati Sharda Bhargava 
11. Shri R. P. N. Sinha 
12. Shri Dattopant Thengari 
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13. Shri S. K. Vaishampayen 
14. Prof. A. R. Waclia 
15. Shri M. C Chagla (the mover); 

and 30 Members from the Lok S;ibha; 

that in order to constitute a meeting of 
the Joint Committe; the quorum shall be 
one-third oi the total number of members o' 
the Joint Committee; 

that in other respects, the Rules of 
Procedure of this House relating to Select 
Committees shall apply with such 
variations and modifications as the 
Chairman may make; 

that the Committee shall m&ke a report 
to this House by the first day of the next 
session; and 

that this House recommends to the Lok 
Sabha that the Lok Sabha do join in the said 
Joint Committee and communicate to this 
House the names of Members to be 
appointed by the Lok Sabha to the Joint 
Committee." 
The motion was adopted. 

THE REPEALING AND AMENDING 
BILL   1964 

THE DEPUTY MINTSTER I> THE 
MINISTRY OF LAW (Sum JACANATH RAO) : 
Madam, on behalf of Mr. A. K. Sen, I beg to 
move: 

"That the Bill to repeal certain 
enactments and to amend certain other 
enactments be taken into consideration." 

This Bill is a purely formal measure and the 
reasons for sponsoring the Bill are set out in 
the Statement of Objects and Reasons 
appended to the Bill. The enactments tha. are 
sought to be repealed are mentioned in 
Schedule I annexed to the Bill. These 
enactments have ceased 1o be in operation or 
they have becom.; unnecessary. The 
enactments which are sought to be amended 
are appended in the Second Schedule to the 
Bill. 
1028 RS—6 

[THE VICE CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE) in the Chair). 

These amendments are purely formal in nature 
and are aimed at correcting technical errors or 
defects. The notes on clauses appended to the 
Bill mentions the reasons why certain enact-
ments are sought to be repealed and the 
reasons why certain amendments are sought to 
be introduced to the Acts appended in 
Schedule II. This is one of the formal routine 
measures introduced periodically. The last 
Repealing and Amending Act was passed in 
1960 and this Bill seeks to repeal certain 
enactments enumerated in Schedule I and 
amend certain enactments which are 
enumerated in Schedule II, and the whole idea 
is to bring the Statute Book up-to-date and 
remove from the Statute Book enactments 
which have ceased to operate and whose 
continuance is considered unnecessary. This 
opportunity is availed of to introduce certain 
amendments which are purely of a formal or 
technical nature. As I submitted, this measure 
is of a very non-controversial and formal 
nature and I commend this motion for the ac-
ceptance of the House. I move. 

The question was proposed. 

 


